GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF FINANCIAL SERVICES

RAJYA SABHA
STARRED QUESTION NO. *185

ANSWERED ON TUESDAY, 18™ MARCH, 2025 / PHALGUNA 27, 1946 (SAKA)
RECOVERY OF LOANS BY NATIONALISED BANKS
*185. SHRI RITABRATA BANERJEE:
Will the Minister of FINANCE be pleased to state:
(a) whether the nationalised banks have recovered a considerable amount of the loans that
were written off in the last three years;

(b) if so, the details thereof, year-wise and bank-wise; and
(c) if not, the reasons therefor?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI PANKAJ] CHAUDHARY)

stk

(a) to (c): A statement is laid on the Table of the House.



Statement referred to in reply to parts (a) to (c) in respect of Rajya Sabha Starred
Question No. *¥185 for reply on 18.03.2025 regarding Recovery of Loans by Nationalised
Banks asked by Shri Ritabrata Banerjee.

(a) to (c): Banks write-off non-performing assets (NPAs), including, inter-alia, those in respect
of which full provisioning has been made on completion of four years, as per the Reserve Bank
of India (RBI) guidelines and policy approved by banks’ Boards. Such write-off does not result
in waiver of liabilities of borrowers and therefore, it does not benefit the borrowet.

Further, recovery in written-off loans is an ongoing process. Banks continue pursuing their
recovery actions initiated against borrowers under the various recovery mechanism available to
them, such as filing of a suit in civil courts or in Debts Recovery Tribunals, action under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, filing of cases in the National Company Law Tribunal under the Insolvency and

Bankruptcy Code, et

Bank-wise and year-wise details of amount recovered from written-off loans by nationalised
banks, including State Bank of India, during the last three financial years and the current
tinancial year up to December 2024 are at Annex.
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Annex

Rajya Sabha Starred question no. *¥185, regarding Recovery of Loans by Nationalised Banks

Recovery from written-off loans by nationalised banks, including State Bank of India

(Amounts in crore Rs.)

Bank FY 2021-22 | FY 2022-23 | FY 2023-24 (t11;‘1§.'(312(£42-§§ 4)
Bank of Baroda 2,510 3,277 3,943 3,800
Bank of India 1,097 1,207 1,467 1,222
Bank of Maharashtra 642 943 985 1,032
Canara Bank 2,747 5,110 6,032 4,428
Central Bank of India 332 1,283 1,433 1,067
Indian Bank 1,612 2,177 1,879 1,784
Indian Overseas Bank 19 90 2,430 1,967
Punjab and Sind Bank 261 512 691 181
Punjab National Bank 3,441 6,508 6,101 3,097
State Bank of India 7,782 7,097 6,934 5,627
UCO Bank 1,546 1,624 1,487 1,659
Union Bank of India 2,750 5,549 3,987 3,395

Source: RBI (provisional data for FY2024-25)
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SHRI RITABRATA BANERJEE: Sir, roughly, loans worth around Rs. 12 lakh crore
have been written off by the nationalized banks. From the answer, we gather that the
amount of recovered loans is Rs. 1,26,000-plus, that is, roughly ten per cent.
Through you, Sir, | would like to know if the hon. Minister could provide the House
with the details of the top 20 wilful defaulters in India as on date and state specifically
what action has been taken to recover the outstanding amounts from these wilful
defaulters. It will be greatly appreciated if the hon. Minister could furnish a written
response on this with details.

2} gt TR : FHIURT FE IS, A AR F YT Bl 91 Bl 81 3R 9%,
d, AREIATE BT MSATS b AR 3R U Jred DI AYes Yierdl & AR
QYT 1 DT Write-off BRI &1 g W1 B HIT 3R <%, Al Write-off B &
T8l 100 UR™CT BT YIS a1 I 8, i SHTehaisl bl Big i Jhdr 7 8l
R, Write-off R BT Hceld U8 8! Bidl & b a8 U1 A1 B faar mar g1 ford
THR A §& recovery BT & 3R JATIT HRAT Y& 8 3R 9P g SRR T AT D]
P YR IR BT 2l T8I TP A1Y AG BT FaATd © [ YUY 98 961 &, ol H
AT AT § b 3R 31y W, A1 UTNY SR T § " V8T § 3R 2024 -25 H
<, T 2.42 TRT I8 AT B

SHRI RITABRATA BANERJEE: Sir, my specific question was about the nationalised
banks. Overall, Rs.16.35 lakh crores have been written off. Out of this amount,
Rs.12 lakh crores were of nationalised banks. The answer given by the Government
shows that the recovery is of Rs.1,26,000 crore, that is, merely 10 per cent. So, 90
per cent of the loans is not recovered. Now, my second supplementary, through you,
is this. Could the Minister state the details of the cases where the Government has
taken recapitalisation measures for public sector banks facing a high volume of Non-
Performing Assets? Please also state the details of the funds for recapitalisation
released to these banks in the last five years. | will urge, through you, that | need a
specific answer. The earlier answer was not at all specific.

1 depot e} : GUTULT WIS, AT &R | recapitalisation & el Sl 9% BT
g, Al | Ffead dR 4 a1 @rsdn § 6 59 | 916l St &1 WReR 41 8, a9 4
3IRAIATE 3R AXBR 1 ATHR DBl 7 Bl Udb Yeg FaT §Ts ©, dlich debl Bl
ST U7 81 A | MTST BHR <2 H AT I robust A1 A HTH FR 3B &

MR. CHAIRMAN: Hon. Finance Minister is responding.
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THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): Sir, | just want to
add a few more things to what the hon. Minister of State has said. On the recovery of
written-off loans, first of all, | am sure the hon. Member realises that when we say, a
loan is written off, it is not as if it has been completely waived off. The defaulter does
not escape consequences. Action is taken through courts; action is taken through
the IBC process and recovered moneys are restored to the banks and that record of
how much has been restituted to the banks has been periodically answered when
questions are asked in the Parliament. We have done that. But, | just want to say
that, because the hon. Member kept on saying he wants specific details, the
numbers that he mentioned are probably old. | want to give the latest numbers.
Actually speaking, recovery in written-off loans by banks had reached a peak, in the
sense, that by about 2022-23, recovery of written off loans by public sector banks has
gone up to the level of Rs.35,378 crores. Cumulatively, the public sector banks have
recovered written-off loans of Rs.2,27,288 crores. Now, private sector banks, on
their own, are also recovering, and they have recovered something like Rs.55,598
crores. Recovery is an ongoing process. Every year, it adds to the total money
recovered. Now, as a whole, there is Rs. 2,27,288 crores which are recovered by just
the public sector banks. That is on the recovery of written-off loans.

DR. JOHN BRITTAS: Sir, this is the first time | am speaking after you have come back
fit as a fiddle.

MR. CHAIRMAN: It must have been very difficult for you.

DR. JOHN BRITTAS: Yes, Sir. Without you, | feel like an orphan. Through you, Sir,
| thank the hon. Finance Minister for her kind gesture of going over to Kerala House to
have breakfast with my Chief Minister. Having said this, there is an impression that all
the sectors are equal in this default of loans. In this context, | would ask a specific
question here. First, what could be the sector-wise NPA for industry, service and
agriculture - write-off and the recovery thereof? | want to know these details
sectors-wise. Second, there is a growing concern that education loans are
becoming NPAs on account of growing unemployment. Will the Minister be kind
enough to give the statistics of amount of NPAs on this account - the write-off and
the recovery ?

SHRIMATI NIRMALA SITHARAMAN: The specific details, which are being asked
about, let us say, for the agriculture or the manufacturing and the services, and also
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on the student loans, | may have to obtain these. | do not have the figures ready in
my hands. | will getit, share it in the House and also share it with the hon. Member.

MR. CHAIRMAN: It is a difficult choice. | tilt in favour of Shri Digvijaya Singh for
supplementary no. 4 at the cost of Dr. Syed Naseer Hussain.

SHRI DIGVIJAYA SINGH: Sir, he can ask.

MR. CHAIRMAN: No, if | call out someone, there has to be compliance. | have
acceded to your request.

SHRI DIGVIJAYA SINGH: Sir, | will be very happy to withdraw in his favour.

MR. CHAIRMAN: [t does not matter. | have taken a call.

it fefasra Ryg: 9= Qurafy Aele, | smueT sMHRY § b 3o = Jardt go
D1 AR AT 21 H ALY HAT HEIGAT W IS a8l § b TIAIUSAC! &b Jehvon H
Committee of Creditors 19 T IRDBE YA a1 bRl 2, qd b U] Qe
TET Sl 21 H 31T AT | AT 7341 ST § IS A8 § b THI3TS Bl gIRBT
DI IOIE H T 65 HIIRIT AN DT JHAT gaTll U TbR A &I 3R ThRN H IHB
hiScH BT RIAAT TAISC AT, IHHT Had 4 TRICT 8T 3R 96 TRAT TIRBE 5Nl Bl
eI, o Al I8 ST T & oIy ol 7 &iR GavT AifSaId g%l & oy ga
g1 g81 & oiedt B 1, g3 STch IR § I B Sivexd el &1 I Adani Goodhomes
| FUTAfY HEIGY, H 3D AT A YT a18dl § [ AT 370 IR | Sfl 44131 5,
T I /TSC 3T 31T 2, SHH BIRDBE Bl Sl [hIR 2, &RIT a8 ITH AT © AR
T IH Committee of Creditors T HoRT &1 57

SHRIMATI NIRMALA SITHARAMAN: Sir, the Committee of Creditors will have to give
approval. It is not as if there is any one liquidation process or a resolution process.

SHRI DIGVIJAYA SINGH: Sir, is that binding for the CoC to give approval ?
MR. CHAIRMAN: The hon. Finance Minister is on her legs.
SHRIMATI NIRMALA SITHARAMAN: Sir, the very senior Member sometimes is in a

hurry to get the reply just as he is in a hurry to also arrive at the numbers, like 34 per
cent haircut and all that. It is on the basis of what claims have come through.
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Liguidation and the calculation of haircut is being done by one section in one way, but
the laid down procedures talk about liquidation value, the liquidation value on the
basis of which you have recovered and that is what is counted when you are talking in
terms of the IBC resolution process. So, the same number, as per the laid down
rules approved by this Parliament through the IBC law, shows that 169 per cent has
been realised. And, therefore, looking at it from the value of claims alone does not
count for what | will perceive as a haircut, or, somebody else will perceive as a
haircut. Haircut is when you already have seen what the liquidation value is, and, if
you are realizing 169 per cent of the liquidation value, hon. Member, Digvijaya Singh ji,
will probably have to look at these figures also and then take inference as to how the
system works. Moreover, this is the kind of number that we are talking about for
those cases where the claims are more than 1,000 crores of rupees each. Sir, 164
corporate debtors, whose cases were admitted, have realized 169 per cent. It is an
important thing. If you are talking about particular cases, | do not want to get into
who the beneficiary is, who is the bidder is, who came to claim it, who is now taking
over that defaulted company, whether the company’s defaulting promoter coming
through backdoor, which the law does not permit. All these things, | am sure the
hon. Member knows. But since he talked about ‘prominent cases’, | will take the
liberty of taking one minute extra to tell the House, through you, Sir, that in case of S
R Steel India Limited, realization, as percentage of admitted claims, is 77 per cent,
and, number of days that it took for resolution is, of course, protracted long one
which goes beyond what we wanted. It had taken 583 days. In the case of Binani
Cements Limited, 99 per cent has been the realization. In case of MBL Infrastructure
Limited, it is 120 per cent realization, and, in case of IVRCL Chengapalli Tollways
Limited, there has been 100 per cent realization. There are instances where
realization is in this order and to talk about haircut mentioning that 15 per cent, 30 per
cent or 90 per cent has been given away, | am sorry to say, and, if you allow me some
indulgence, ‘exaggerated’.

MR. CHAIRMAN: In the last Session, hon. Finance Minister was graceful to enlighten
me about phone-banking, and, this time, about haircut.

SN AT Irea: A F9ai 9ISy, 39 g3 U U8 Bl AR o,
9P foTT 3MUBT MUR| BT bl & TAUIY 3R write-off Bt =l 81 &1 8, oifhd 39

Gy TSRTee Wie & U 98d gl TR Il 5! 8l § 3Id ATegH H A H31

S ST 2T § fob a1 AR 99 AT 4 e & ol I yamd R vl 872
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#if gl TlERT: AU Helqd, | 31TUd A1egq | A AT $I a1 daredr g
o AXPHR T4 3 37TS T, T8 RIS & A1 B TR dhi & YfgHIor & folg
B B B gl STgl dd fSRied Wwie &1 A B, O 39 Hdg # Wk AT8as HIsH
AT D5 (ATg44D) B AT B Tg1 A¥t-ers9 RUfET & oIy The Citizen
Financial Cyber Frauds Reporting and Management System (CFCFRMS) Pl TS
PRSP $U NPCI I Si~UT fhaT TRAT1 1930 BT U toll-free THIR TN AT §R HAR
fAYRT & ‘Chakshu’ portal TR Call and SMS % HHTfAd hied WX FIRIT I@T ST Tt
21 GIUH 79 B 97 BT A9, ST U H341 St 7 9 # fan o1 3 !, dial, gaRm
S P TITAT I YR ST 21 3R 2014-15 H S, Tl a1fo1fSde Joh 3R TRISUhars
H IAd AM H 1dE S R I IMfd wI sfava A arelt grarafeai
$I AR TSAT I ARG P YR W) 56,215 RIS AT, S 2023-24 H TCSHR 4,224
RIS I8 TS Bl ST WRPR Fel 9 ol 39 IR AR T HR I8! 8 R 3967
T 3599 ¢ T 50 Fa! et @ ufedtRIST o1 &1 954 JMaeIahd B

MR. CHAIRMAN: Q.No. 186.
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